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Heard counsel for the parties. 

O.A. is taken up for disposal at the 

admission stage itself. 

cordingly the O.A. is disposed 

of in terms of the order recorded 

separately. Noqf Costs. 	- 

Vice sCh airman 



CENTRAL ADMINISTRATIVE TRIBUNAL :::GUWAHATI BENCFL 

O.A. No 141 of 2005. 

DATE OF DECISION: 

Shri John .LaiNgilnei 	
0 	

APPLICANT(S) 

Mr. J.LSarkar 	 ADVOCATE FOR THE 
APPLICANT(S) 

-VERSUS- 

U. O. I. & Ors. - 	 RESPONDENT(S) 

Mr AJCChãudhuri,Addl.C.G.S.C' 	 ADVOCATE FOR THE 
RESPONDENT(S) 

THE HON'BLE MRJUSTICE G. SIVARAJAN,  VICE CHAIRMAN. 

THE HON'BLE MR. K.VPRA}UADAN, ADMINISTRATIVE MEMBER 

1. Whether Reporters of local papers may be allowed, to see the 
judgment? 

• 2. To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the 
judgment? 	- 	 .- 

Whether the judgment is to be circulated to the other Benches? 

Judgment delivered by Hon'ble Vice-Chairman. 	0 



'4 

CENTRAL ADMINiSTRATIVE TRIBUNAL GUWAHATI BENCH 

Original Applications No. 141/2005. 

Date of Order: This the 1 5th  Day of June, 2005. 

THE HON'BLE MRJUSTICE  G. SIVARAJAN, VICE CHAIRMAN. 
THE HON'BLE MR K.V.PRAHLADAN, ADMINISTRATIVE MEMBER 

1. Shri John Lal Ngilneia, 
Additional Commissioner, 
Office of the Chief Commissioner, 
CentralExcise & Customs, 
Shillong Zone; Shillong, 
Meghaiaya. 	 ... Applicant 

By Advocate Shri J.L.Sarkar. 

- - Versus- 

Union ofIndia, represented by 
the Secretary. Ministry of Finance, 
Department of Revepue, 
Govt. of India 1  North Block, 
New Delhi. 

Central  Boai'd of Excise and Customs, 
Govt. Of India, 
Through., its Chairman, North Block, 
New Delhi. 

The Chief.Commissioner, 
Central Excise and Customs. 
Shillong Zone, Megi alaya. 

By Shri A.K.Chaudhuri, Addi. C.G.S.C. 

Respondents 

SIVARAtN I.(V.C) 

After hearing Mr J.L.Sarkar, learned counsel for the applicant 

Mr A.K.Chaudhuri, Iearned Addi. C.G.S.C. for the respondents we are 

of the view.that this application can be disposed of at the admission 

stage itself. 

2. 	Thematter relates to the transfer and posting ofAdditional 

Commissioners of Central Excise and Customs Department of the 

Central Government; It is the case of the applicant, that he has got 

t 
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only less than 3 years of service more to retire and that even before 

completion of 2 years of service in the North Eastern Region, he has 

been transferred to Delhi without his volition. 

Mr JLSarkar, learned counsel appearing for the applicant 

submits that thls order is passed only to oblige certain Additional 

Commissioners by giving transfer to the places requested for by them 

as could be seen from Arinexure F order (vide para 3). He submits that 

there is nothing vrong in giving, transfers to the officers on 

consideration of their representations but it cannot be done to the 

detriment of the applicant and that too against the accepted norms. 

He further submits that the transfer of the, applicant and other 

persons were not in public interest nor in the exigencies of the 

administration,. Mr A.K.Chaudhuri, learned Addi. C.G..S..0 appearing 

on behalf of the respondents submits that the respondents have got 

every right to effect transfer of the officers under them in: public 

interest and in the exigencies of service and that this has been done 

on that basis. The standing counsel also submits that if the transfer of 

the applicant is detrimental to his interest he can always make 

representation before the respondents and that will be duly 

considered by the appropriate authority. He further submits that if the 

transfer orders are interfered with that would certainly affect: the 

administration, which may not be done. 

We have considered the rival submissions. We find that the 

impugned transfer order is made to accommodate certain Additional 

Commissioners with reference to the representations made by them 

vide para 3 of Annexure-F. As contended by the learned . counsel for 

the applicant there is nothing wrong in giving transfer to officers on 

their representations but before doing so the respondent has to 
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consider the prejudice that may be caused to the perons who' are 

likely to be effected.in the instant case the applicant contends that he 

has got only less than 3 years to retire and that he had not even 

completed 2 years in the Noth Eastern Region. As per Government. 

order issued persons who have completed a particular period in Worth 

Eastern Region. are eititled to choice posting. If this transfer order is 

effected certainly the applicant will' be deprived of the oppor1unity to 

seek for a choice posting since he may not have completed the 

required period of service in the North 'East Region. 

5. 	Taking into account all these - circumstances we direct the 

• - competent authority - 1 respondent/2 1d respondent to, dispose of the 

representation dated 11.6.2005 (Annexure-G) submitted by the 

applicant within a period of six weeks from the date of receipt of the 

order. Until such time the applicant1 if he has not already been 

• relieved, will be: allowed to.contin'ue in the same post. Further,if the 

aplicant so desires, he may file a detailed representation presentiiIg 

his.case within 10 .days from.' today and such representation shall also 

e considered 'by the concerned respondents as diecte hereinbefore. 

ve. The applicant will produce: this O,A is disposed of as abo  

order before the concerned respondents within one week for 

compliance. •• ' 	. 	 ' 

(K.V.PRAHLADAN) 
ADMINISTRATIVE MEMBER 

• 	- 	 ' 

(G.SIVARAJAN) 
VICE CHAIRMAN 
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In the Central Administrative Tribunl 

OANo fL 	/2005 
Shri J.L Ngilnia 

U.O.I & others 

SYNOPSIS 

The Applicant is working as Additional Commissioner in Central Excise 
and customers and posted at shillong. He shall retire on superannation W.e.f 29.2.2008 
i.e. has less than 3 years. 

He was transferred and posted to Shillong in May/2004. 

He was transferred from Delhi to N.E region in October 2003 and now 
again transferred back to Delhi by the order dated 10.6.2005 (annexure G), before two 
year "cooling off period" as provided by the CBEC transfer policy 2005. 

The transfer order also ignores the benefit policy of tenure posting, 
choice station for working in N.E. Region. His daughter is in said session in school 
education. 

The order dated 10.6.2005 doesn't give 'any scope of reasonable 
representation. 



In the Central Administrative Tribunal 
Guwahati Bench: Guwahati 

OANo 	/2005 
Shri J.L Ngilnia 

U.O.I & others 
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In The Central Administrative Tribunal 

Guwahati Bench :: Guwahati. 

(An application under section 19 of the Administrative Tribunal Act, 1985.) 

O.A. No. 	/2005 

Shri Tohn lal ngilneia 
Additional Commidoner, 
Office of the chief 
Commisioner Central Excise and 
Customs,Shillong Zone, Shillong, 
Meghalaya. 

Applicant 

Vs---------- 

Union of India, 
Through the secretary, 
Ministry of finance, Department of 
Revenue, Govt. of India, North 
Block, New Delhi. 

Centrar board of Excise and 
Customs, Govt of India, 
Through its Chairman, North Block, 
New Delhi. 

The Chief Commisioner 
Central Excise and customs 
Shillong Zone, maghalaya. 

Respondents 
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Details of the Applications: 

Particulars of the order against which the application is made 

This application is made against the order dated 10.06.2005 (Annexure- ), 
Sl.No.101 of transfer of the applicant from Shillong to Delhi before completion of two 
years of his transfer from Delhi, violating the direction in Transfer Policy,2005 and other 
directives of the policy and the policy of posting in N.E. Region and choice station. 

Jurisdiction: 

The Applicant declares that the subject matter of this Application is 
within the jurisdiction of the Hon'ble Tribunal. 

Limitation: 

The applicant declares that the application is within the Period of 
limitation under section 21 of the Administrative Tribunal Act, 1985. 

Facts of the case: 

4.1 	That the applicant is a citizen of India and as such is entitled to the 
rights and privileges guaranteed by the constitution of India. 

4.2 	That the applicant is a group - A Officer of the Government of India in 
the department of Central Excise and customs now working As Additional 
Commissioner in Chief Commissioners Office, Shillong. The applicant was recruited 
through UPSC and initially joined as Assistant Collector ( Group—A,IRS  ) in 
Central Excise and customs In 1973, promoted as Deputy Collector in 1981, and 
thereafter promoted as Additional Collector in 1990.From 1991 the designation of 
Collector has been changed to Commissioner and as such his designation is 
Additional Commissioner. 

4.3 	That while working at New Delhi as Additional Director of Inspection the 
applicant prayed for posting at Shillong in N.E region and he was transferred and posted 
as Additional Commissioner, Central Excise, Dibrugarh. 

2 



Copy of his lefter dated 24.01.2002 and the office order dated 
23.10.2003 are enclosed as An ,nexure A and B respectively. 

4.4 	That by  an office order dated 20.05.2004 the applicant has been 
transferred and posted at Shillong as Additional Commissioner where he is now working. 

Copy of the office •order dated 20.05.2004 is Annexed as 
Annexure - C. 

4.5. 	That the date of retirement of the applicant on superanuation is 
29.02.2008. He has as such about 2 years and 8 months i.e. less than three years of 
service. The applicant has legitimate expectation that during this end of service under the 
welfare policy he would not be disturbed from present place of posting in his home 
region. 

4.6. 	That the officers posted in N.E. Region are entitled to the benefits of 
tenure of posting as governed by the incentives for serving in remote areas which is two 
years for officers with more than 10 years service. The applicapt has not completed 2 
years in N.E. Region in the present tenure. 

Copy of the tenure posting scheme is enclosed as 
Annexure- D. 

Copy of the policy from Swami's compilation is enclosed 
as Annexure- E. 

4.7 	That under the tenure system of posting in N.E. Region the tenure may be 
extended when the employee concerned is prepared to stay longer. The applicant has 
prayed for continuing his posting at Shillong. 

4.8 	That the CBSE has also circulated transfer policy, 2005 clause 5.8 of the 
said policy stipulates that the officers of N.E. Region will get preference to stations of 
their choice. The applicant states that he has prayed for choice station at Shillong. 

3 
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Copy of the said transfer policy, 2005 is enclosed as 
Annexure- F 

4.9 	That the paragraph 5.4 of the Transfer Policy,2005 mandates that after the 
Transfer of an officer "a minimum period of two years should have elapsed before he can 
be posted again to the same area '(calIed cooling off period)". The applicant was 
transferred from Delhi in October,2003, and under the said policy he cannot be 
transferred to Delhi before the cooling off period of two years i.e. before 23.10.2005. 

4.10 	That an order dated 10.06.2005 has been issued by the Central Board of 
Excise and customs by which number of Group 'A' officers have been transferred. The 
name of applicant appears against SL. No.101. He has been transferred from Shillong to 
Delhi in October, 2003 and under the Transfer Policy, 2005 he should not be transferred 
to Delhi before the cooling off period of two months y ' ' 

Copy of the order dated 10.06.2005 is enclosed as 
Annexure-G 

4.11 	That the order of transfer of the applicant has been issued in complete 
disregard of the policy of tenure posting in N.E. Region and choice posting. This also 
ignores the transfer policy of the CBEC,2005. 

4.12 	That the applicant has been transferred with non application of mind. 

4.13 	That the applicant has been transferred frequently during his service and 
as disciplined officer he has carried out the transfer orders as follows: 

Tenure of Service 
	 Place of Postin2 

1975-78 Bombay 
1978-81 Bhubaneswar 
198142 Dhubri/Guwahati 
1982-87 Shillong 
1987-92 Belgaum 
1992-96 Shillong 
1996-99 Siliguri/Durgapur 

4 
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1999-2003 	 New Delhi 
2003-2004 	 Dibrugarh 
2004-Till Date 	 Shillong 

As already stated the applicant shall retire w.e.f. 29.02.2008 and as such 
he prays that he may not be further transferred before his retirement. 

4.14 	That the applicant has submitted a representation dated 11.06.2005 to the 
Chairman. CBIE& with a copy to the Secretary, Govt. Of India, Ministry of Finance, 
Department of Revenue with a request to amend the said order of transfer dated 
10.06.2005. He has not received any reply to the said representation. 

Copy of the representation dated 11.06.2005 is 
enclosed as Annexure-H. 

	

4.15 	That the impugned order of transfer of the applicant dated 10.06.2005 has 
not been issued in public interest nor there is any reasonable administrative ground. 

	

5. 	Grounds For Relief with Legal Provisions. 

	

5.1 	For that the applicant has less than 3 years to retire. 

	

5.2 	For that the order of Transfer has been issued before completion of tenure 
in N.E. Region. 

	

5.3 	For that the order transfers the applicant back to Delhi before expiry of 
two years, violating the mandated transfer policy. 

	

5.4 	For that the applicant has been denied the benefit of choice station posting 
after posting in N.E. Region. 

I 

	

5.5 	For that the order of transfer posting of the applicant has been made_ 
without application of mind. 

	

5.6 	For that the transfer order is not in public interest nor in any reasonable 
administrative ground. 

5 
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5.7 	For that the order of transfer is whimsical and arbitrary and offends 
Articles 14 and 16 of the Constitution of India. 

5.8 	For that the order of transfer of the applicant is not just and fair. 

5.9 	For that in any event of the matter  the applicant is entitled to the relief 
prayed for. 

Details of the remedies exhausted 

The applicant declares that there is no other efficacious remedies under any Rule 
and this Hon'ble Tribunal is the only forum to adjudicate the subject matter. However the 
applicant has submitted a representation but without any reply. 

Matters not previously filed or pending with any other court. 

The applicant declares that he has not filed any case on the subject matter before 
any court, forum or any other institution. 

Reliefs Sought For 

Under the above facts and circumstances the applicant prays for the following 
reliefs: 

	

8.1 	The order of transfer of the applicant by order dated 10.06.2005, 
Sl.No.101(Annexure- ) be set aside and quashed. 

	

8.2 	The applicant be allowed to continue in office at Shillong 

	

8.3 	Any other relieflreliefs the Hon'ble Tribunal may deem fit and proper. 
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The above reliefs are prayed for on the grounds stated in para 5 above. 

	

9. 	Interim Relief: 

During the pendency of this application the applicant prays for the following 

interim reliefs: 

	

9.1 	The order dated 10.06.2005, Sl.No.101 of the transfer of the applicant be 
stayedlsuspended and he be allowed to continue in his present place of posting. 

	

9.2 	Any other relief/reliefs the Hon'ble Tribunal may deem fit and proper. 

The above interim reliefs are prayed for on the grounds stated in para 5 above. 

10. 	This application is filed through the advocate. 

11. 	Particulars of the Postal Order: 

IPONo. 	 t 33tO 
Date of Issue, . . 
Issued From 
Payable at 

12. 	List of Enclosers.: 	As per Index 

Verification 

7 
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Verification 

1, John Lal Ngilneia, son of N.Luaia, aged about 57 years, resident of Shillong, do 

hereby verify that the statements made in paragraphs 1,4,6 to 12 are true to my 

knowledge and statements in para 2,3 and 5 are true to my legal advice and that I have 

not suppressed any material fact. 

And I, sign this verification on this 12 th  day of June,2005 at Shillong. 

8 
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I)ated thcD I .Jaii., 202 

FROM 

J.L. NG1LNEIA, 
ADDL. DIRECTOR OF INSPECTION 
DIRECTORATE GENERAL OF H4SPECTION, 
CUSTOMS & CENTRAL EXCISE 
0 BLOCK, I.P. ESTATE, NEW DELHI-110 002. 

TO 

• THE MEMBER(P&V), 
CENTRAL BOARD OF EXCISE AND CUSTOMS, 
NORTH BLOCK, 
NEW DELhi-lb 001. 

(THROUGH PROrER CHANNEL) 
Sir, 

Sub: Prayer for lravi.sfcr to North East 

On request due to my wife's ailment 1 was posted to Delhi in June, 1999 from 
Bolpur where I worked for three years. Now my wife is recoering after prolonged 
treatment. In this connection, a copy of letter dated 15 /. /9q written by the 
Hon'ble Finance Minister is enclosed. 

After the demise of my wife's parents, my wife has become the sole caretaker of 
the ancestral house at Shillong. 'i'he house has not only dilapidated but also its boundary 
is being encroached by neighbours due to nobody in the house to take care its upkeep. 
The house is. kept: under lock and key for over six years now and the same requires 
immediate major repairs belbic the onset: of the long mOnSoOn in the North East. 

Under the above circumstances, I may kindly be considered for posting to 
Shi hong in the ensuing AG]'. 

Thanking you, 
Yours faithfully, 

lo 

End: as above 

41i1. NGILNEIA 
) 

Copy to: 

The Chairman, Central Board of Excise and Customs, North Block, New 
1)elhi. 

c 

trwri 
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FNo.A-35017/7l/2003-Ad.II 
Government of India 

Ministry of Finance 

Department of Revenue 

OFFICE ORDER NO 

174/ 2003, Dated: October 23, 2003 

/ 

Subject: -Postings and transfers in the grade of Addl./Joint Commissioner and 
Deputy/Asstt. Commissioner of Customs & Central Excise i regarding. 

11} partial modification of Office Order No. 147/2003 dated 29/08/03, the following 
ti'anslr and postings ui' Officci's in the g'1c of' Addi. / .loint Comiiiissioncr 01 Custon'is 

and Central Excise are OI'dCI'Cd with immediate etThct :- 

S.No Name & Designation From To 
S/Sh. 

1 J.L,Ncjilneia, 	Additional DGICCE, Delhi Dlbrugarh, 	Ceniral 
Director - . Excise 

2 V.P.C.Rao, 	Additional C.EX. 	 0 Bangalore 	Central 

Commissioner Excise 

I3liuba1leswar -i 
3 Smt. 	V.Uslin, 	Additional Diieclorai of Systems, Mumbai Customs-I 

Commissioner Delhi  

4 Pramod 	M. 	Govande, On 	reversion 	from DGCEI, Pune 
-. AddI. commissioner depUtatIon.  

5 Srinivas Tata,Adcll Corn. UOP 	Customs 	(P) Delhi 	Central 	Excise-lI 
Amritsar vice Ms Vandana lain 

6 W.L. 	I-  langshing, 	Acidi UOP 	Customs, DG, Safeguards,- Delhi 
Shillong 	..- 	-. ..... 00 

7 
- 

Sanjpy_GahIot, JC UOP Bhopal C. Ex 	-- Mumbal Customs (Imp.) 

8 Shamboo NnUi JC I)GCEI, Hyderabad iirupat:i, Central Excise 

9 Ashok, AdcIl. Comm. Customs, Vizog I)GCEJ, Hyderabad 

:1.0 0. P. Daclicl i, 	AddI . C. Ex, i<ani)ur Customs, Luckiiow 
Comm.  

11 -- A.K. Singhal, JC DOP&M 1  Delhi  DNC,Gwalior 

12 * Ms. Vanclana Jam, JC C. Ex, Delhi-li 	- - Dte. of Systems, Delhi 

1.3Th ajan, SEZ,Chennai Central Excise, Salem 

0 
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2. 	In partial modification of Office Order No. 147/2003 dated 29/08/03, the 
following transfer and postings of officers In the grade of Deputy/ Asstt. 
Commissioner of Customs and Central Excise are ordered with immediate effect:- 

S.No Name & Designation From To 
S/Sh 

1 C.NagraJan, Cusloms 	and 	Central ACC, Chennal vice Kalal 
Excise, Meerut Selvan 

Asstt. Commr  
2 Ravindra l<,Das C,Ex. Surat Fill ANC, Neernuch 

Manlsha 	Saxena, 	Asstt. 
Assit._Commissioner  

C.EX.Jaipur-I Nolda 3 
Commissioner  

4 	. S.C.Agarwal, 	Dy. Dy. Director, Central Excise f3hopal 
Commissioner 

System,Delhi  

5 H.R. Garg, Pune-fli, DGICCE, Hyderabad 

DCCE .  
Jaipur Meerut, Central Excise 6 S.K.Tyagi, DCC 

7 K.R.Choudhury, 	Asstt. Mumbai Central Excise Pune-III 	Central 	Excise 
Commissioner vice Shri H.R. Garg 

8 A.G.KaprekarACC, UOP Manager GOAW- Ahmedabad, 	Customs 
l<olkata Gaipur Commissionerate 	for 

Ctil:oins work in 
9 C.L.Dogra, Al) Die. of Systems, l)elhi Customs, 	ArnilD;ar 

10 M.A. 	Mirajkar, 	Customs On Promotion AD, DGJCCE, Murnbai 
Jpraiser  

DGIçCE,Mumbai ACCMumbai_ C.S.Mishra t   

12 N.Veeraiah, DCCE Central 	Excise Central Excise, Raipur 
Ti mu ne I ye Ii  

Central Excise, Raipur 
STO( FTT), CI3EC 

13 M.Dhanl!,DCCE Central_excise, Salem 
Customs, Delhi_____-  14 DCC 

15 P.Vishwanath, AD DG (Vig), Chennai ACC, 	Delhi 	vice 	Shri 
- Ranjit: Kumar - 

16 Kalalselvan, AC Customs, Chennal AD (Vig.), Chcnnai Vice 
Shri P. Vishwanathan 

17 K.K.Sharma,AD - 	- DGICCE,Delhi 
UOP STO (DBK), CBEC 

p!2,flflS 	- 
AD, 	DGICCE, 	Dcliii vice 18 KS. 	Chandrashekhar, 

AC  Shri K.K.Sharma 
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3 	The posting/transfer orders issued vide Office Order No.147/2003 dated 
29/08/03 in respect of Ms,Manpreet Arya, DCCE, Gurgaon, Sh1 K.Balakrishan Raju, 
ACCIE, Mysore, Shri K,P.Slnçjli, DCCE, Aurangabad and Shri Sugrive Meena, DCCE, 
Delhi are hereby cancelled. 

4 	The name of Shri Harjinder Singh posted as STO (Judicial Cell), CBEC vide 
office order 110.147/2003 dated 29.08.2003 may be read as Shri Sukhjinder Singh 
(Kahlon) presently posted as DCC, Arnritsar, 

S. 	The officers sliould be rI eyed lmn iccllately so as 10 enable them to report to 
the new place of posting latest by 07/11/93. The Commissioners/Directors concerned 
are directed to send a consolidated compliance report within three (3) days of the  
last date prescribed for relIef and joining at the new place of posting In the following 
format: 

r S,No. Name 	& Order 	No. Place 	of I  Date 	 of Remarks 
I Designation and date Posting 1 --relieving. /joininq 

6. 	Further requests/representations of the officer(s) against the transfer orders 
would herceforth be considered / entertained by the Board only after the officer had 
been relieved from the present place of posting and had reported to his/her new 
place of posting. 

(1<. 1< pg en) 

Under Secretary to the Govt. of India 
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APPENDIX –9 

INCENTIVES FOR SERVING IN REMOTE AREAS 

G.L. M.F., O.M. No. 20014/3/83-E, IV, dated the 14th December, 1983, read '.vith O.M. 
No. 20014/3/83-E. IV, dated the 30th March, 1984, 27th July, 1984, G.l., M.F., U.O. No. 3943-E. 
IV.'84, dated the 17th October, 1984, O.M. No. F. 20014/3/83-E. IV, dated the 31st January, 
1985, 2501 September, 1985, U,.O. No.. 824-E. IV/86, dated the 1st April, 1986, O.M. No. 
20014/3183-E. IV, dated the 29th October, 1986, O.M No. 20014/3/83.-E. lylE. 11(B), dated the 
11th tvta\'. 1987,i 28th July, 1987, l5t July, 1988 and O.M.No. F. 20014/16/86-E. lylE. 11(B), 
dated the 1st Deember. 1988 and O.M. No. 11 (2)197-E. 11(13), dated thc22nd July, 1998. 

Allowances and facilitieS admissible to various categories of civilian 
Central Government employees serving in the North-Eastern Region compris-
ing the States of Assam, 'Meghalaya, Manipw, Nagaland and Tripura and the 
Union Territories of Arunachal Pradesh and Mizoram, Andaman and Nicobar 
Islands and Lakshadweep Islands. These orders also apply mutatis inutandis 
to officers posted to N-E Council, when they are stationed in the N-F Region 
and to the cjvilian Centra.l Government employees including officers of All 
India Servics posted to Sikkim. . 

Tnure of posting/deputation:'. 	.. 	 . 

There will be a fixed' tenure  of postingyea.ts áa time for offiérs with 
service of 1 q years or lesS and of 2 years at a time for officers with more than 
10 years of ervice. Periods of leave, training, etc., in excess of 15 days per 
year will be excluded in counting the tenure period 4.rd' years. Officers, on 
completion of the fixed tenure of service mentioned above may be considered 
for posting to a station of their choice as far as possible. 

The period of deputation of the Central Government employees to' the 
States/Union Territories of the. North-Eastern Region, will generally be for 3 
years which can be extended in exceptional cases in exigencies of public ser-
vice as welUas when the, employee concerned is prepared to stay longer. The 
admissible deputation allowance will also continue to be paid during the 
period of deputation so extended. . . . 

Weightage for Central deputatithiltraifling abroad and special 
ntiention in Confidential Reports: 

Satisfactory performance of duties for the prescribed tenure in the North-
East shall be given duerecognition in the'case of eligible officers in the matter 
of- 

promotion in cadre posts; 
deputation to Central tenure posts; and 

courses of training abroad. 	 r1 

'V 
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The general requirement of at least three years service in a cadre post be-
tween two Central tenure deputations may also be relaxed to two years in de-
serving cases of meritorious service in the North-East. 

A specific entxy shall be made in the CR of all employees who rendered 
a full tenure of service in the North-Eastern Region to that effect.' 

Cadre authorities are advised to give 'due weightage for satisfactory per-
formance of duties for the prescribed tenure in the NorthEast in the matter of 
promotion in the cadre posts, deputation to Central tenure post and courses of 
training abroad. ' 

(iii) Special (Duty) Allowance: 

Central Government civilian employees who have All India transfer lia-
bility will be granted Special (Duty) Allowance at the rate of '12 . % of basic 
pay on posting to any station in the North-Eastern Region. Special (Duty) 
Allowance will be in addition to any special pay andlor deputation (duty) 
allowance already being drawn without any ceiling on its quantum. The con-
dition that the aggregate of the Special (Duty) Allowance plus Special 
Pay/Deputation (Duty) Allowance, if any, will not exceed Rs. 1,000 per 
month shall also be dispensed with from 1-8-1997. Special Allowances like 
Special Compensatory (Remote' Locality) Allowance, Construction Allow-
ance and Project Allowance will be drawn separately. 

The Central Government civilian employees who are members of Sche-
duled Tribeà and are' otherwise eligible for the grant of Special (Duty) Allow-
ánce under this para. and are exempted from payment of Income Tax under 
the Income Tax Act will also draw Special (Duty) Allowance. 

NOTE i .- Special duty allowance Will not be admissible during periods 
of leave/training beyond 15 days at a time and beyond 30 days in a year. The 
allowance is also not admissible during suspension and joining time. 

NOTE 2. - Cetral Government civilian employees, having 'All India 
Transfer Liability', on their, posting to Andarnan & Nicobar Islands and Lak-
shadweep Islands are, with effect from 24th May, 1989, granted 'Island Spe-
cial Allowance' in lieu of 'Special (Duty)' Allowance'. See Orders in Section 
V of this 'Appendix 

(iv)'Spècial Compensatory Allówañce: 

The recommendations of the Fifth Pay CommissiOn have been accepted 
by the Government and Special Compensatory Allowance at the revised rates 
have been made effective from 1-8-1997. 

For orders regarding current rates of Special Compensatory 
allowance—See Part V of this Compilation - NRA and CCA 

(v) TraveIlg Alloyance on fleft .  appointment: 
Iiiakation of the present rules (SR 105) that travellmg allowance is not 

admissib'le for journeys undertaken in connection with initial appointment, in 

IL 
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ConêeSsions when pOsted'to 
North-Eastern Region, etc. 

[Swainy's—FR&SR,'Part-fl 

I Certain special concessions and service benefits are admissible to 
• of1cers transferred to the North-Eastern Region'and UniOn.. Territories listed 
below and to officers posted to North-Eastern Council when they are stationed 
in the No±th-Eastern Region. These concessions are also admissible to those 
ondçputation to State Governments of Mánipur and Tripura. - 

• 	1. &jn 	 :6. Arunachal Pradesh 

2. Meghalaya 	. 	7. Mizoram 
• 	. 	3. Manipr . 	 '8. Andaman and Nicbbar Islands' 

Nagaland 	' 	. 	. 9. Lakshadwcep(L&M)'Isláflds 

Thpura 	. 	10. Sikkim 

1.. T.A. and Jóinirig Tithe 
On first appointment.—For journeys to take up imtial appointment, 

T.A. will be admissible tothe Government servant and his family for the total 
distance as below- 

For journey by rail 	. 	... 	Second Class fare. 
For journey by road 	... 	Ordinary bus fare. 
For journey to take up appointment  

• 	: in A & N/L & M Islands ' ... 	Free sea passage plus rail/bus 
• 	 . 	. 	. 	fare, as above for journey 

H 	 . 	within. 'mainland . Up to the 
port of embarkation., 

On transfer.—If the family does not accompany the Government ser- 
he will be paid T.A. on tour for self only for the transit period and will be 

• . perbiittedto cany personal effects up to rd of his entitlement at Government 
or can have. the cash equivalent of carrying Ird of his entitlement or the 

difference in waight of the personal effects 'he is actually carrying 'and 4rd of his 
entitlement, as the case may be, in lieu of the cost of transportation of baggage. 
Composite Transfer Grant will be admissible in any case. 

If the family accompanies him, he can draw the existing T.A., including 
thei cost Of transporting personal effects to his maximum entitlement irrespec-
tivt of the'actual weight carried. 

• 	

'. 
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These provisions apply also for the return jotfrney oiIiiisferbaäk from 
the North-Eastern RegionlUnion Territory. 	.. 	 . 	 : 

This concession is admissible only rn cases of transfer from a station out-
side to a station in the N-E. Region and vice versa. It is not applicable frOm 
oneistation to another within the region 

(c) Road mileage for. transportation of persànai effects.— Higher rate 
of a]lowance.as for 'A' class cities, limited.to theáctual expenditure will be 
admissible to all'Government servants fortransportation Of personal effects on 
tranfer between two different stations in the North-Eastern 'Region/Union 
Terxitory.not connected by rail irrespective of the fact whether:they'are having 
All india transfer liability or not 

I.
(d) Joining time whileproceeding on/returning from leave - 

Gbvemment servants proceeding on leave from the place of posting in the 
Region to a place outside . the Region are entitled for the joining time as 
folldws:— .'• S  

(a) If the plaáe ofpostInE  in the Region nOt a remote locality.- 

(1) When the jourgeyfirrie between 	No joining: time is 
the place of posting and the place 	admissible. 
outside the Region is 2 days Or less. 

(u) When the journey time referred to 	Journey time m excess 
in (0 above is more than 2 days. 	. of 2. days is allotved as 

S . 	
. '.. jOining time. 

kb) If the place ofpost:ng in the Region is a remote locality - 

Period of fravel' fràm the rethote ' Jot rñey time as pfescribed 
• locality to the specified statiOn. 	.' is allowed,as free joining . 
• 	.. 	..; 	•,. 	. 	. ...... 	. 	. 	. 	time. 	•, 

Period of travel from the 	'Journey time in excess of 
specified'station'to a place 	2 days is allowed as 

• 	 outside the Region. •... 	additional joiningtime. 
this concessiOn is also admissible when the Government servants return 

from eave. 	.' 	 •'.. 	 . . 

" 0 	 • 	 • 	 . . 	 . 	 . 

	

.2b Leave Travel ConcessiOn 	. 
(i) Government Servant who leaves his family behind and does not avail 

transfrr T A for the family will have the option to choose- 

er. The existing LTC to Home Town oüce in a.'block of two 
calendar years; 	.. 	 ,. .. . 	 . 	 . 	 . 

d)r 	. The concession for. himself once a. year from the station of 
• posting'to his Borne Town.or place.where..the.family.is , 

residing, and in addition concession for the family (restricted.to  
• I the spouse and two dependent .childrn only) also .to travel once 

a year from the place of residence to the :employee's station of 
posting. . ., •• . . • . 

.0, 
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(b) In ádditión, Government servalits azd families pOsted'.in the Region 
Will be entitled to L1C on two additional occasions during their entire service 
career as "Emergency Passage oncessiOfl" and intended to enáble . them and 
families (spouse and two dependent children) to travel to their Home Town or 
station of posting in an emergency. These additional, passages will be 
admissible by the entitled mode,and class dftravcl as for normal .LTC. 

(C) Travel by air.— Officers drawing .payofRs. 13,500 and above and 
their families (spouse and two dependent children . up to 18 years for boys 
4nd 24 years for girls) may perform the abOve LTC journeys by air as 

below— 	 S  

Officers 

Aizwal/ Lilàbari and Kolkata 

Andaxnafl and Nicobar Islands 	Port Blair and Kolkatal 
Cbennai 

(i 	LakshadweeP 	
Lvaratti and Kochi. 

°3.Tenure 	S 

(a) Fixed Tenure— 	I 
(1) 	For staff with service of 10 years or less 	Three years 

(ü) For staff with more thait 10 years of service' Two years 

Period of leave, training etc., in excess, of 15 days per year will be 

excluded in counting the tenure period. However, the period may be extended 
in exceptional cases in exigencies of public service or when the employee 
concerned is prepared to stay longer. Deputation allowance will be admissible 
during the extended period also. 

(b) Station of choice on completion of tenure.— 
On completion of the 

fixed tenure, officers may be considere4 for posting. to a station of their choice 

as far as possible. 
4. WeightaC for promotiOns etc. 

Eligible officers shall be given due recognition in the matter of-

promotiOn in cadre posts; 

(iO deputation toCentral .teiiure póst; and. 

(iii) courses of training abroad. . . 
The general requirement of at least thiee years' service in a cadre pest 

between two Central tenure deputations may be relaxed to two years in cases 

of meritorious service.  

Entry in Cit—A specific entry shall be made in the CR of all 

empIoyCC who rétider full tenure of service. 
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5. Children's EducatiOn Ai1OvncefHOste1 Subsidy 
If the children do not aécompany' the employee, CEA will be admissible 

up to class XII to children studying at the last station of posting or any other 
statiob where they reside. If such children are' put iñhostels, Hostel Subsidy 
will be admissible without other restrictions. The conCeSSiOfl is admissible to 
the oficials transfçrred frOm.ône place to. anothçr 'within the North-Eastern 

Region also.  
6 Benefit of T*o HRAs 

Central Government employees. posted to the specified States/UniOn 
TerribrieS from outside 'the 'N-E Region who re keeping their families in 
rente houses or in their own houses at the last place of posting outside the 
N-E Region, will be entitled to HRA admissible to them at the old station, and 
also at the rates admissible at the new place ofpóting' in case they live in 

hire4 private• 
accoñunodat on irrespective o,f whether they have claimed trans-

fer A. for family or not'subject to the .conditiofl that hired privateaccOmmo
-

dàtin or owned house at' the. last station of posting is put to bona .fide use of 

the nembers of the family.. These concessions are admissible also to those 

póstd to Andaman and Nicobar Islands and LakhadweeP. 
Those employeeS who have not' been posted. to the N-E Region from 

outs de the N-E Region
, 
 arC notentitled to this benefit. 

7. RetentiOn of QuarterS/T'elePh0 

Government aCcOmmodatio _The facility of retention of Govern-
merLt accommodation will ontinue to be available. Licence Fee will be 
chaiged at normal rates whether the accommodation retained is the entitled 
type or below the entitled type The facility of rettrtiofl will be admissible for, 
thie years beyond the normal permissible period cif retention. 

Residential telephoflC in, the last statIon.6-Resideh1tial telephone at 
the last station will be allowed to be.retair'e4 on the condition that the rental 
and all' other charges are 'paid by the' officer concerned.APPend 9 . 

8. Special A1]owaflCCS 

Special CompenSitory (Remote Locality) Allowance.— Please see 

Secion 6. 	 . .' 
nd SpeCial Aliowance Special. (Duty) Allowance/Isla 

._EmPloYee5 

whO have All India Transfer Liability on posting to (i) any station in the 
Noth-EaStefl Region comprising the States of Assarn, MeghalaYa, Manipur, 
Naalafld, Tripura, AEunachal Pradesh, Si ddm. ndM ram will be granted 
Special (Duty) Allowance, and (ii) any stati9n in the Island Territories of 
Anlamafl, Nicobar and' LakshadweeP will ,be granted Island Special 
AlbwanCC. (For ráte. and conditions governing the grant of these allowances 

see under 'CompensatorY Allowances' in Seélion .6) 

Gro 
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TRANSFER POLICY - CBEC 

' 	 r r: 
TRANSFER/ PLACEMENT POLICY FOR GROUP 'A' OFFICERS OF 

THE INDIAN REVENUE SERVICE (C & CE) 

INTRODUCTION' 

	

1.1 	The Ministry of Finance has taken major initiatives for tax reforms, 
including reform of tax administration with an emphasis on reducing 
inter-face between the tax payers and administration; imparting 
greater transparency and minimizing discretion so as to ensure 
efficiency and recognition of merit and honesty. 

	

1.2 	The successful implementation of tax reforms depends on the 
efficiency of the delivery system. A significant contributor to the 
effectiveness of the administrative machinery is a credible human 
resource development policy, which offers opportunities for 
excellence and career advancement through a proper placement 
strategy. 

	

1.3 	The existing placement policy has been in place for over a decade. 
Based on the experience of its implementation, a review of the 
present system of transfers and postings was carried out. 
Accordingly, a new Transfer! Placement Policy (herein after referred 
to as the Transfer Policy) for Group 'A' Officers of IRS (C&CE) has 
been formulated. The new transfer/placement policy shall come into 
effect from 1st  April, 2005. 

SALIENT FEATURES OF THIS TRANSFER POLICY 

2.1 	a) The salient features of this 
Transfer are as follows: a) All 
transfer and postings of Group 'A' 
officers of IRS (C&CE) shall be 
effected by the Board/Placement 
Committee or on their 
recommendation as stated 
hereinafter; 

 The Transfer policy has been 
formulated for officers at different 
levels; 

 All stations have been categorized 
in three classes and tenure of stay 
in different classes of station has 
been prescribed; 

 All posts have been divided into 
two categorizes, namely, Sensitive 
and Non-Sensitive; 

 All posts have been categorized as 
field and non-field posts. 

 Guidelines for dealing with 
different types of "compassionate 
grounds"cases have been laid 
down.: 

All annual transfer orders shall be 
normally issued by 301h  April and, 	 C 



in any case, not later than 31st 
May of the year. 

	

2.2 	A correct and complete database is a sine 
qua non for operationalising the Placement 
Policy. CBEC shall ensure that the database 
containing the profiles of all Group 'A' officers 
is regularly updated. 

	

2.3 	All grievances arising out of the 
implementation of This Transfer Policy shall 
be addressed in accordance with the 
guidelines issued by the Department of 
Personnel & Training, only after the officer 
has joined his new assignment. 

	

2.4 	This Transfer Policy shall not be applicable to 
the transfer of Chief Commissioners 
/Directors General. 

3.0 THE BOARD! PLACEMENT COMMITTEE: 

	

3.1 	The Board will recommend proposals for 
posting of Chief Commissioners /Directors 
General and Commissioners for approval of 
the Government i.e. Finance Minister through 
Revenue Secretary and Minister of State 
(Revenue). Joint Secretary (Administration), 
CBEC will serve as Secretary to the Board for 
this purpose. 

	

3.2 	The Placement Committee will be the final 
authority for transfer of officers below the 
rank of Commissioner, provided the case falls 
within the purview the existing guidelines. 
After the proposals are drawn up and 
approved by the Board, the Chairman shall 
consult MOS (R) before giving effect to the 
annual transfers proposals. Approval of the 
Government will be required in case a 
deviation from the existing guidelines has to 
be made. 

	

3.3 	The Placement Committee shall consist of the 
following: 

Chairman; 

Member (Personnel and 
Vigilance); 

One Member of CBEC to be 
nominated, in rotation, by the 
Chairman of the Board for a 
period of six months; and 

Joint Secretary (Admn.) posted 
in CBEC as its Member-Secretary 

	

3.4 	The minutes of the meeting of the 
Board/Placement Committee shall be drawn 
up and approved by all Members within 24 
hours in a meeting (not by circulation). These 
must be approved by the competent 
authority within thirty days. 

'0 
CD 



4.0 TRANSFER POLICY FOR OFFICERS AT DIFFERENT LEVELS 
* Av 

	

4.1 	In case of Commissioners and Chief 
Commissioners! Directors General, the Board 
will recommend both the station of posting 
and the specific charge. 

	

4.2 	Officers below the rank of Commissioner will 
be placed at the disposal of the Chief 
Commissioner! Director General concerned, 
for further deployment. While considering the 
officers for further deployment, the Chief 
Commissioner/Director General shall keep in 
mind the old cycle of posting of the said 
officer considering which Board has placed 
that officer at their disposal. 

	

4.3 	The normal practice is transfer on promotion. 
In individual cases this may give rise to 
hardship. Hence, this may be decided by the 
Board/Placement Committee. For this 
purpose, the grant of Senior Time Scale/Non 
Functional Selection Grade shall not be 
treated as promotion. 

	

4.4 	Directly recruited / newly promoted Group 'A' 
officers shall be given intensive training in 
accountancy for a period of 2-3 months 
during the period of probation / upon 
promotion. Upon completion of training, 
directly recruited officers shall be normally 
posted to a class 'A' station, whereas the 
officers promoted from Group 'B' to Group 'A' 
shall, on promotion, be transferred out of the 
station in which they were previously 
working, unless the balance service is less 
than three years. Further, in view of the 
sensitive nature of the job, Appraisers, on or 
after promotion to the post of Assistant 
Commissioner, will not continue to remain 
posted in the Commissionerate which 
exercised jurisdiction over the Customs 
House on whose cadre they were originally 
borne. 

	

4.5 	As far as possible, an officer shall spend the 
first nine years of his service on field posts. 
All posts in the Commissionerates of 
Customs, Central Excise, Service Tax and the 
Directorates of Revenue Intelligence and 
Central Excise Intelligence have been 
categorized as field posts. Officers upto and 
including the rank of Commissioners shall 
ordinarily be posted on field assignments for 
at least 5, 3 and 2 years respectively, in each 
of the first 3 decades of their career 
respectively. During the first six years, the 
officer shall not ordinarily be given a posting 
outside the department or sent on a 
deputation, and should be given exposure in 
Central Excise, Service Tax and Customs 
branches, as far as possible. After completing 



1_)~ I-- 
six years of service, an officer may be posted 

a 	r' 	 to the Board as an Under Secretary. 

	

4.6 	As far as possible, the senior most officer 
may be posted as the Executive 
Commissioner. However, once posted, a 
commissioner will not be moved out of the 
executive charge merely because an officer 
senior to him has replaced the hitherto junior 
non-executive Commissioner at that station. 

	

4.7 	The officers will, as far as possible, be 
rotated between the Customs and Central 
Excise branches every two years and 
adequate experience in Service Tax branch 
will also be ensured as far as possible. This 
shall be done after the Annual Transfers have 
been effected. At stations where there are 
separate ChiefCommissioners of Central 
Excise and Customs, a committee of all such 
Chief Commissioners shall collectively decide 
on the rotation between the two branches at 
that station. At other stations, local rotation 
will be done jointly by the Chief 
Commissioners who exercise control over the 
posts located at that station. 

5.0 CLASSIFICATION OF STATIONS, FIXATION OF TENURES OF POSTING AND 
ROTATION BETWEEN THEM 

	

5.1 	The various stations where Group 'A' 
officers may be posted have been 
categorized as Class 'A', Class 'B' and Class 
'C' [Annexure I-Ill]. Such categorization 
is based on the twin criteria of revenue 
collection and the number of Commissioner 
level posts at a station.. 

	

5.2 	The categorization of stations may be 
changed by the Board with the approval of 
the Government. 

	

5.3 	The States in the country have been divided 
into 4 areas viz. East, West, North and 
South [Annexure-IV]. An officer shall not 
serve in an 'area' for more than a total of 
14 years (hereinafter referred to as a cycle) 
during his entire tenure up to and including 
the rank of Commissioner of which tenure in 
an 'A' station shall be for a maximum of 6 
years. The tenure shall not be less than four 
years in a Class 'B' station and not less than 
two years in a Class 'C' station. The 
maximum total tenure of an officer in all 
Class 'A' stations during his service upto 
and including the rank of Commissioner 
shall be 16 years. The tenure of posting in 
Customs Overseas Intelligence Network 
shall not exceed three years. A stay of more 
than nine months in a station (to be 
computed as on 31st  December of the 
previous year) will be treated as a complete 
year, and the length of the period of stay 



shall be counted from the date of joining. 
An officer posted in Class 'A' or 'B' station 

I 

	

	 can opt to move to a lower category station 
after he has completed at least half his 
tenure in that station. 

	

5.4 	An officer shall be rotated between the 
three different classes of stations. After 
completing one cycle of posting, the officer 
shall be moved to another area. Further, as 
far as possible, an officer shall serve in at 
least two areas of the country viz. North, 
South, East, and West, during his career 
upto and including the rank of 
Commissioner. 

It may be clarified that an officer can be 
posted from a Class 'A' station to a Class 'B' 
or Class 'C' station (not necessarily in that 
order) in any other area and vice versa, 
provided that if he had been posted in that 
area earlier, a minimum period of 2 years 
should have elapsed before he can be 
posted again to the same area (called 
cooling off period). 

	

5.5 	All postings in the Board and deputation to 
technical posts in the Department of 
Revenue, Central Economic Intelligence 
Bureau (CEIB), Enforcement Directorate, 
Authority for Advance Rulings (AAR), 
Competent Authorities (CAs), Appellate 
Tribunal for Forfeited Property (ATFP), 
Customs, Excise and Service Tax Tribunal 
(CESTAT) and Settlement Commission shall 
not count towards calculation of stay at a 
particular station/area but may be so 
counted at the option of the officer. 
However, an officer who has been on 
deputation to any one of the aforesaid 
bodies shall not ordinarily be considered for 
another deputation to any of the aforesaid 
organizations. When an officer applies for 
clearance for a posting on deputation, his 
previous history of postings will be 
considered while giving cadre clearance. An 
officer shall invariably be transferred out of 
the station in which he was on deputation 
on his return. 

	

5.6 	In order to encourage officers to seek 
postings in Class 'C' station, the 
Government shall sanction: 

At least one vehicle for office 
use in every Class 'C' station 
irrespective of the level of the 
officer heading the office; and 

100 per cent housing facilities 
at the Officer level to the extent 
possible. 

The starting point for 
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computing the stay in Class 'A', 
j 	 'B' or 'C' station shall be the 

date of joining at the station. 

	

5.7 	Joint Secretary (Admn.) posted in CBEC as 
its Member-Secretary 

	

5.8 	The officers after completing their tenure in 
North Eastern Region (Assam, Sikkim, 
Meghalaya, Mizoram, Manipur, Nagaland, 
Arunachal Pradesh and Tripura), Jammu 
and Kashmir, NACEN and its RTI5 and 
Vigilance Directorate and CESTAT will get 
preference in posting to stations of their 
choice. 

	

5.9 	When a certain number of officers are due 
for moving out of a station to a new station 
or by local rotation to new postings in the 
same station for the reason of having 
completed their tenure, but cannot be so 
moved due to inadequate number of 
vacancies available, the officer who has 
served for longer periods will be moved 
first. 

	

5.10 	The station of the posting will be taken as 
the actual place where an officer is posted 
and not head quarters of Commissionerate/ 
Directorate to which the officer is posted. 

6.0 CATEGORISATION OF POSTS INTO SENSITIVE AND NON-SENSITIVE 

	

6.1 	All posts in CBEC have been classified into 
sensitive and non-sensitive with the approval 
of the Government: [Annexure-V] 

	

6.2 	Ordinarily, the tenure of an officer on a 
sensitive post shall be two to three years at 
one stretch. 

7.0 POSTINGS IN DIRECTORATEs OF REVENUE INTELLIGENCE, CENTRAL EXCISE 
INTELLIGENCE, VIGILANCE AND SYSTEMS (CBEC) 

	

7.1 	In the Directorates of Revenue Intelligence, 
Central Excise Intelligence, Vigilance and 
Systems, the respective Director General will 
propose a panel of names for the 
consideration of the Board/Placement 
Committee. Individual officers will be 
selected by the Board/Placement Committee, 
which will also indicate their station of 
posting. 

	

7.2 	The maximum length of tenure in the 
Directorates of Revenue Intelligence, Central 
Excise Intelligence and Vigilance will be three 
years, subject to the condition that no officer 
shall spend more than six years in these 
Directorates during his entire service career. 

8.0 POSTING ON COMPASSIONATE GROUNDS 



	

8.1 	In case an officer seeks a posting to a 	 j 
a 	 particular station on medical grounds, the 

Board/Placement Committee is empowered 
to take a decision on his plea. However, if 
required, the Board/Placement Committee 
may refer the case to a Medical Board. 

	

8.2 	In case of working couples, if the spouse of 
an officer is working outside the Department, 
posting in the same station may be allowed 
subject to the instructions issued by the 
Department of Personnel & Training on this 
issue. 

	

8.3 	In case where the spouse is also an officer of 
the Department, both the officers should be 
posted to the same station, if they are 
otherwise eligible, provided that, jointly, they 
do not occupy more than 50 per cent of the 
posts in that station. 

9.0 TRANSFER ON ADMINISTRATIVE GROUNDS OR IN PUBLIC INTEREST 

	

9.1 	Notwithstanding anything contained in this 
policy, Government may, if necessary in 
public interest, transfer or post any officer to 
any station or post; 

	

9.2 	An officer against whom the CVC has 
recommended initiation of vigilance 
proceedings, should not normally be posted 
or remain posted at the station where the 
cause of the vigilance proceedings originated. 
He shall also not be posted on a Tsensitive 
charge. This restriction will remain in 
operation till such time the vigilance matter 
is not closed. 

10.0 AVAILMENT OF EARNED OR STUDY LEAVE AFTER ISSUANCE OF TRANSFER 
ORDERS 

An officer under orders of transfer shall be granted Earned Leave or study Leave only after he has joined his new place of 
posting. The period spent on Earned Leave or Study Leave will not count towards computation of tenure in that station or 
cooling off period. Officers who proceed on Earned Leave or study leave without completing the minimum tenure 
prescribed for the station/area will have to rejoin the same station for completing the prescribed tenure. In other cases the 
Board/Placement Committee will decide their posting after they rejoin on completion of the Earned leave/Study leave. 

Annexure-I 

CLASS 'A' STATIONS 

Mumbai (including Thane and Belapur) 
Delhi (including Faridabad, Gurgaon, NOIDA and Ghaziabad), 
chennai 
Kolkata 
Bangalore 
Hyderabad 
All posts in the Customs Overseas Intelligence Network (COIN) 

Annexure-Il 

CLASS 'B' STATIONS 

S.No. 	 STATION 

H AHMEDABAD 



 ALLHABAD 

 MANGALORE 

 COCHIN 

 BHUBANESHWAR 

 INDORE 

 RAIPUR 

 TRICHY 

 MEERUT 

 VIZAG 

 JAIPUR 

 CHANDIGARH (INCLUDING JALLANDHAR) 

 PATNA 

 LUCKNOW 

 KANPUR 

 RAIGARH 

 PUNE 

 VADODARA 

 GOA 

 SURAT 

 JAMNAGAR 

• 	 22. KANDLA 

 LUDHIANA 

 NAGPUR 

 NASIK 

• 	 26. RANCHI 

• 	 27. RAJKOT 

(40 

Annexure-III 

CLASS 'C' STATIONS ANNEXURE-IV 

S.No. STATION 

• 	 1. AMRITSAR 

2. AURANGABAD 

• 	3. BELGAUM 

 BHAVNAGAR 

 BHOPAL 

 BOLPUR 

 CALICUT 

 COIMBATORE 

 1 	DAMAN 
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Annexure-IV 

North Zone: Jurisdictional areas of Chief commissioners of Customs & Central Excise of 
Chandigarh, Delhi, Jaipur, Lucknow, Meerut (falling in the States of J&K, Himachal Pradesh, 
Punjab, Uttaranchal, U.P, Delhi, Haryana, Rajasthan & Union Territory of Chandigarh) 

East Zone: Jurisdictional areas of Chief Commissioners of Customs & Central Excise of 
Bhubaneshwar, Kolkata, Ranchi, Shillong, Patna (falling in the States of Bihar, Orissa, 
Jharkha nd, West Bengal, Meghalaya, Nagaland, Assam, Sikkim, Manipur, Mizoram & Union 
Territory of Anda man & Nicobar). 

West Zone: Jurisdictional area of Chief Commissioner of Customs & Central Excise of 
Ahmedabad, Mumbai, Pune, Vadodara, Nagpur & Bhopal (falling in the States: Gujarat, 
Maharashtra, Goa, Madhya Pradesh, Chhattisgarh & Union Territory of Daman & Diu) 

South Zone : Jurisdictional area of Chief Commissioner of Customs & Central Excise of 
Bangalore, Chennai, Cochin, Coimbatore, Hyderabad, Mangalore, Visakhapatnam (falling in 
the States of Andhra Pradesh, Karnataka, Tamil Nadu, Kerala & Union Territory of 
Pondicherry & Lakshadweep) 

Annexure-V 

Categorization of posts into sensitive and non-sensitive: The following posts have been 
categorized as sensitive and non-sensitive: 
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A - C. ,cInmc Cnmmiccirinrf 

TTTTTTT,_ r  
S.No. Group 'A' post Section/Branch Category 

1. Commissioner Sensitive 

Commr.(Gen.) 
Sensitive 

Commr.(Appeals) 	1:  Non- 
Sensitive 

Commr.(Adj.) Non- 
Sensitive 

Addl./Jt. Preventive Sensitive 
Commr./DC/AD 

Legal Non- 
Sensitive 

Rummaging & Sensitive 
Intelligence 

SuB Sensitive 

Air Intelligence Sensitive 

Airport Sensitive 

Town Intelligence Sensitive 

All Appraising Groups Sensitive 

Docks/Shed Sensitive 

Statistics Non- 
Sensitive 

Audit Non- 
Sensitive 

Review Non- 
Sensitive 

Tribunal 	- Non- 
Sensitive 

MCD Non- 
Sensitive 

All other charges 	 Non- 
which do not involve 	 Sensitive 
regular dealings with 

the public 

B. Central Excise Commissionerate 

S.No. 	Group'A' post I 	Section/Branch -  Category 

Commissioner i Sensitive 

Commr.(Appeals) Non- 
Sensitive 

Commr.(Adj.) Non- 
Sensitive 

Addl./Jt. Anti-Evasion Sensitive 
Commr./DC/AD 

Legal & Non- 
Adjudication Sensitive 



P&V Sensitive 

Audit Non- 
Sensitive 

Divisions Sensitive 

Review Non- 
Sensitive 

Technical/Audit Non- 
Sensitive 

I Chief Non- 
Commissioner's Sensitive 
Unit/Office 

C. Directorates 

S.No. Group 'A' post Section/Branch Category 

 All posts in DGRI Sensitive 

 All posts in DG (V) 	
T  

Sensitive 

 All posts in Central Sensitive 
Bureau of Narcotics 

 All posts in DGCEI Sensitive 

 All posts in CDR Non- 
Office Sensitive 

 All other Non- 
Directorates Sensitive 
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Ii - l.nIK*,nor Sahoo 	[GR1 KOUCATA 	 - 	 II4EERUT CX 

f 2. 	[4 	II' V 	

V 	
JMEERI!r cxi EXCEPT NOLOA &
GDS 

13 - }OuI Cand 	 TE OF LOGISTICS DELHI 	 - 1HU8ANESH WAR CX 	- 

R!n 41111113 Rui9' 	IDtUII cx zo 	 - 	 (SHIU.O 

rS.IP.K. SbiQh 	 114!VJJI ccx ZONE NOIDA :. V 	
V . 	 IKOLXATA OJS 

16 
 

rK 	 IBHOPAL CX 
OJRGAON 

17, 	Vtwem8 Reddy 	iNt4A1 CCX ZONE CHIdNAI-IIICHENNAI [PUNECX (GOA) - 

(a. 	M4Nuan 	 JO4ENNAI aX zowa CHNPLAI-IV OIENNAI  

(GoUaflulVenkEa Krlghna [CHENNAI OJS. ZONE CMNNAI AIRPORT 	[VAD~DARA
ICXENNAE 	 CX 

MEMIJT aX ZONE NOIDA NOIDA 	 (P) (OThER ThAN 

li_i—  (MaJKu mar ArDr) 	 PARIDABAD 	(Luclw CX 

12i4rkhIM 	
(II'J I OJS ZONE MUMEAI IMORT 
MUKW 

f13. ftoor 	 ZONE 
 

114 jA V BMakrtihia 	 FO3E1 QIENNAX 	 1C9M0AO9 CX 

115. 	nl 04h BVOdl 	- ]C!STAT PELMI - 	 lahopai CX 

Nee 	But&ii 	- DTb DATA MGMT (S&F.Op8 DELhI .. 	 Mmedabld Cus. 
 

[17 V. Saiiesh Kumo' 	jaIEHNAX CEX ZONE. 	 . 	 DG (Vl). Chennal 	 V 

fiI NitTl.hu GUPa 	CESTAT MUMBA! 	 JAhmedabad Oistoens 

[ji guors Macna 	 VIMEOWT CEX ZONE. GIAZIAEAD 	.: 	INACEN. Kahpur 	 - 

Sahu 	 jK0TA CCX ZONE, Kolkata 	V 	 1WectBn9ai Cui (P) (othar d'ian 

121. 5 N bltva 	 fOGICCE DELHI 	
V 
 iDeihi CX 

22 .  K C1imy 	 CNENNAI CCX ZONE. Q1NNAXCHENNAI J$hlllong CX  
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seemkArwa  

25 	IDeepOArorS 

(MI'S) 	1vALUATION HUMCAI 	 . 

NACEN PIIJMBAI 	 . 	. 

IAhmedabadQm 

- Ahmedbod CX 	 -- - - - 
DELHI CIJS. ZONE DELHI ACC (EXPORT). - Jv.c,ociani CX 

7 	JSasPDo9re 
MUM6AII U5 ZONE MUMBAI IMPORT 
MUMaq 

DM1  

Vadodara CX 

[B 	Iaeai. 	Pth 	 1D!U41 CEX ZONe D.L}4I UI (URGAON 1AImedabdCu5tom3  

12-4 	lKamIàh Prad P4hri MUM5AI-CX ZONE MUMBAI-!, 	.lNagpur CX. 

130 	JG. Sre* H&FIM HYDEMBAD CX ZONE 	OEP.AMDI 1CoImbtcX 

3 I A K 7Q{$hI - 	. D$I CEX ZONE, DELHI-i ljanishedpurCx 

-- K S ha 	 - 	1&Ri BANCIAI.ORE 	 - Vbdodra CX 
132 

33 SaMalk Kunw Pendey OU.H! C11S. ZONE, DELHI ACC (EXPORT) - Lucknow CX 

54 RaJ Bird SlnQh DGICE. DELHI 	 .. Oe1h CX Cothor than class A SUon 

35 
16 

SuthtDV 5harma Him  

ftcOindra Verrna 
INACEN DELHI 	 . . -- Nagpur CX 

IDGICCE DH1  

13 -7 	%. Ranii KrIshna Rao HYDeRABAD CEX ZONE, KYDEP.ABAD-i - IAhmedabad CX 

138 	IP Ooik,du 	 . 

Hare Ram 

140 	c uiin Andrtws 

104ENNAI-III CX 	. 	. 	- . 	. ... 	IAhmedabadcus 

YDEPABAD CEX 	 ....__________ 

CHENIW-I CX 	 ShiiCIis (P)_____________ - 
enchI CX  R Mon Dau 

1T 	Pothpu SuieSh Kumar 

CHENNAI CUS 	 •. 

HYDEP.kBAD crx ZONL HvDRAAD-flI 

qeMro  KuntaP CEX ZON 	ORE-I frAGPUR CX 	- 

fZiiiümar Mondal - lOG. VIGILENCE KOUCATA 1COIMDATO  

14 	DV 	 - IkOiKATA CUS - SORE oc 

ratapGoswsm4 1XATAOJ9. IMYSORE CX 

lMay d$bdt [MuMBA!- I CUS 	 ,.. iwu 

kflW5,itharrWSvan 

9. 	

IAihoIR Mahda 

1ENNAI CUS PREV ZONE TRICKY - IKOLKATA CX 

MMEDABAD CEX ZONE AHMEDBA-III 	. IRA)KQT CX 

[&4VI5HAKAPAThAMI  ICESTAT KOLKATA 

[AHMEDABAD  VA000ARA 	- 

-- FS iSanJeèV Gangadhar DcwshwSr 	iADOOARA CCE, SURT-Il, SUR.AT 	T[CESTAT MUMBAI 

153 	f1KUITW Da jANO1I CEX ZONE PATNA - - [OLKATA ci 

ustaoI 
1AHMeDMAD CUS ZONE KANDLA CUS 1CtLHI -- 

1Fk. ShNnaIJfld& CUS ZONE MANGAI-ORE UANGAWR cx 

156. MnodKurnar D&*,,a [PUNECEX & CUS ZONE PUN -II [DAUDTT CHENNAI 

L 0 Sovis FIZAG 	& CUS ZON2 	 . friACN CHENNAI 
-- 

1iIshon1arLbI Heena (APUR C!X ZONE ALJR - II IO!STAT D€LHI - 

rs __ - 	RII4EDAUD CEX ZONE AI4MEOAA0-1 100PM DELHI 

[60. - IShubh, OIuton 	- 1MEDABAD CUS ZONE AHMeOAMO 

ZONE 

- -. fr1ACEN MUI1 

IDGRI KOLKATA 	 -- FI'm kumw Kar 

Flil [pI 	Gupta  

jvjzAG CFX & CUS 

0A1PLJR CEX ZONE 3AIPUR I - rcHANmGA 	CX 

lrkShok KwnarChatwvcdl 	[LUO&10W CEX ZONE KANPUR 1AGPUR CX 

too. AUDTTKOLKATA 

IrlaaieodN- FCHANDIGH CEX ZONE LUDHIANA kÔÜiATA CUSTOMS 

Pge2of7 
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J66.aju Gcor9e 	 IMANGAI1RE CEX ZONE .,. '. 	IiUtICUS
1. .... 

[;;- 1frani 	ara 	oer . 	 CUS, ZONE )AMNAGAR CUS 
FKATA CUS (P) 

- 

-..... 

iTIDipak 8andhuarit 

Srrnivas 

JRANCH! CEX ZONE )AMSHEOPUR 

ICOIMBATO 	X ZONE 
- 	

- 
ICHENNAI CUS (PREy) 

JAHMEDABAD cUS  

17i.InKum.rKpur HMEOADC 2ONEBtiAVNAGAk IDELHI c 
1FC.M, Oioudh.ry IVADODARA CEX ZONE VAPI IDOPM DEuJ 	 - 

13omom Netarjo PIIe 	• frIZAG M & OJS ZONGUNT(JR LCPIrNNAI cx 

iii. 	S SAXPAL JKANGALOI(E CEX ZONE BELGALJM CHENNAI CUS (PREy) 

P76. 

	

SINGH NUNWAL 	fDI AMRITSAR 	 .: 

- 	
& CUS 20 	LLO 

NoAKuMAR-I 	I5IEHIcEXWNEPUNcHKULA. P. 

GW 	 BHOPAL CEX ZONE 	 t.. 	
: 

	

. 	
.

ZONE AURANGA&AD 

	

OiALUt)GIUN SONGATE 	IHIL.LONG CEX & CUS ZONe 5MILLQG 

[öIHI C)( 

IKOLT  

EbELJU_______ 

rAT oai 
VADDDARA CX 	

- 	-- 

IKOIKATA CUSTOMS 

i;;:—  

[ii 

Ei 
FEE

ANPIINr*ft SIN(3H SODHI 

jMADNMAOHAN DUBY 

KUMM SRIVASTAVA 8  

8

I1DAVESH 

ELHI 	PREl ZONE AMRrrsAR CUS 

[DILMI CX ZONE ROHTAK 	- 

[iODARA CEX ZONE yAP! 	 ., 

)MMI55ION DaHI 

bELH! CUSTOMS (PREy) 

friVERAAb cx 

NAAAYAN PARWAL 
pALAIYAND! 

. 

M.)AT 	. 	- 

1iSA1vA 

fiTic,ose 
iIi&ULM 

10ENNA1 cEX ZONE PONDIC)IERRY 

•( 	CEX 2ON 

FCOIMBATQRE C!XZONE 	. 

[ôöw1cx ZONE T. 
[OLMTA ctx ZONE MLDIA 

150011N cx 
DODARA CX 

JCHENNAI CUS 
CHENNAICX 

f1ELONGCUS(P) - 

(1N N 'GOTRA -- 

XOTANDAPATNI 	At?  

iMAR DUTTA 

ICOLMMTRE cEXZONE MADURA! 

— js 	
v ZONE TTJrICOPJN 

ICUS (PRM 
[iiop. CX ZONE B1IOPAL 

[CHENNA! cx 
-............ 

[DELHI CX 
F.  

F.1 
 uReSH NAMIN PMSAD 

SRIO+4AR RCDDY 1 	)ov* 

AOOQAM CEX ZONE DAMAN VALSAD  

frIZAG 	X & as zoue TIRUPATI IHYOERA8ADO( 

S SAMMU 

UAZAThUNG NLJNTHUK 

IDeLHI CEX ZONE PUNCMKULA 

[SHILLONG CEX & as ZONE. 

EMNGALOR€ CUSTOMS 

fD.GICCE DELHI 

FflPIJ[RAN0ER.A I.AKRA I.LN. GWAUOR . . . 1RANCH! CX 

Ii5T1UMAN_BALA JOELH1 CEX ZONE ROHTAK 

PQXK4A
. 	

IDHOPAL 	X ZONE BHOPAL .. 	.• 

A5HI IQ1IYA 	- 	[HIW3NG CEX& CUS ZONGUWAHA11 

EMPERUTCX - 

KOLKATA X - — 
jjUFNi 

110-0  
Ii0.,  

SOUNDARAJAN 

3OHN IALNGLNE!A 

G 	j55 	- 

p pg 	- 

[1V!NXATASU8HAReODY 

- 1c,4ENNAIICus pRr ZONE TUTICORIN cus 

]SHILLONG CEX & CUS ZONE SHEaN 
IVIZAG CEX2CiTZ61YE. 	TUR 

FCOIMMTOP.E CEX ZOME SALEM 
.[CH! CEX ZONE )AMSHEPUR. 

NNAICX 

DPWOBJ41  

IKOLKATACUS  
fELHI0.5 - 	 - 
frEN PARIDADAD 
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111S!CNNAN 	
.. AICEXZONE 

11:IK K3AISWAL IMUMMI-! ccx zONE 	-. rAHM.A3AOC  

1107fM&P.SINGH [MUMBAI-I CEX ZONE 1Ei8AT0RE cx 

18.IA,IA5H KUP4P.R 	. 	- 	fPVNE CEX & CU 	ZONE c•x 

[AHISAHAY _ frMM1-llCEXZONE 
jKOLKATA CX 

(iTh.I1LENDa SHARMA CHANOIGARH CEX ZONE 

fiitfY KUMAR SJNGH-I PdAu MUMMI 
CEX ZONE .,AIPUR 

[000 	cx 

1112: fI .AVTM PAaRI 

Q4AN0CL I rmEERLFCEXzONE .,. 

..- 

_________ 

ARSiNG1 	 UM8AHcEXZONE, HMEDA6ADCUS  

___________ IVA0ODAMXz0  ICHEJ_____ 

IrIçMOI%A [MUMBAI-! CEX ZONE _____________________ 

p P.ANGASWAMY jb 	nciLNC! c1i 	..-. MKG  

çaiiA K15M4U - - IKOLAKIA CRJS ZONE IALLONG Cx 

IT1ISjMUMGAI4 
r0tENW CUS ZONE 

CEX & OJS ZONE 	. 
. 	IVIZAG Cx  

COCMIN 
120- 

IA' =A-CKql0RAN  [CESTATOIENNA! [cNNA1 CUS (P) 

- 	 -. 	 VADODA 
KUMAR 	 IMUM 	 '...". 	 .... 	... 	I -- 	- 

ENDRAM 

	

ENA!WSZN 	. 	.• 	..  

r 	• vT&M 	- 	[o1NNAI cEx ZONE 	. 	. 	. 	1CHYcus 

pAX ZONE 	.• 	 .................. 

I126HAAOJARAN SINGJ4 	F6N 

SH*sM 	
MM1-1iE 	 flATNA__S 

1ii.1M  
FP 

E 	 --GENNAI 
R;:INAVIN KIJ%AR SH.bP.MAfl 	IAHMAMD OJS  

Fc 

-ii
CHENNAl CUS ZONE 

SZ 	 1IrLEMENT COMMISSIONKOUCATAI 
[ii.MISM 	__PUN_________. 

r 	K%.I4AP. KEOIA 	ÔU(ATA CUS ZONE 	. 	. 	RAN HI  
 IPONDICiTERRY CX 

ZONE 	. 	rSHILLONG CUS  

[iiflATIsH SHAH 	
bO 	CEXZO 	. 	.. . 	ICOIMaATORE CX  

1ii1K IAGHAPAThY 	 [atr NA! CEX ZONE 	. 	 CX 

. frAtINDRA 	

- 
KUMAR SHARMA 	. 	

CUS ZONE  

[ib 	KUMA 

 

ON PROMOTION 

2.00ESHXUM   
143 	. Vsn)t Wdy 	

. C)IENNAI CEX ZONe 	. 	DANGAL9RE CUS (OTHER THAN CL-A) 

144 	din 	 . 	DGCEI LL.stANA 	 DGI. WDHLANA  

145 	rdQerv Kum.r MCIIICk 	ON PROMOTION 	 DELHI CUS 	____ 

146 	)as.pIt CPadt GALORtOJS_ZONE 	
rjAçEN FARIDABAD 	 - 

j,dIa0n3ln..0n Pvt. Ltd.. 
I.$113,VMt kur). Ns' O.Q,I-70 

page 4 Or / 

- v 



-it 

141 

PrJtkpSrgh - 

DjV.nIcztwbrflP.eddY 

MEERJI =: ZONE . 	 JMFFRUT 

VIZAG CFX & OJS ZONE - 	 JGALORE 

DGI.DEU4t 

C)(  

CUS  

CU5 I  Mah 	)&n . 	 . 

150 	1Sn*.SubIb IPJaJ$ 	' 	 V 

151 	Nnoy ICum.r 	 IMUMBM4cEXZONE 
DCPJ, MUMA1 	 IORJ 

1KOLKATA : GUS 

MUMBAI 

AI4MEDAADCX  

(WEST BANG (P) 	- 

VIZAG QJ5 
75-2 	 Rhm Achya 

153 	 . 

BHIJBAN!SWAR CEX ZONE 

IrYDeMBAD CX ZONE 	. 

154  1nsh Saa 

155 AørweI 	• 

MEUT CEX ZONE 	.. . 

LUCKNOW CEX ZONE 	-- 

DELHI CUS 

DEU-IICX  

)A!PUR CX 156 IAJ&y Xumr Pendey 	 jBMOPAL CEX ZONE . 

T5 Padmr 	 jBANGALORE GUS. zONE -. BANALOR.Z CX 

158 UUcari.hflw.rl 	 J OG 

eih Kum$r Mthr. 

SVSTB4S. DEU-U 

DGRI DELHI  

DG. SYS DELHI 

ii 
i160 ini'i 6ønso 	. IOE.HI CUS ZONE 	. 

rirTnJ 

OGRL DELHI  

IMIJMBAI-1 CJS 
11 

162 
(U 

OGRI. MUH8AI 	 . 

CX 	 - 

DELHI CX 
163 

164 

QThamth V&vDrn 

yan Sarv$r 

O'ENNAL CUS ZONE 	 1COIMBATORE 

ON PROMOTION 

165 A, V $rjnIve Rao 	. OIENNA3 CUS ZONE 	•. 	. 

DELHI OJS ZONE 

ION PP.OMOTION 	- 	 -. 

DCXEI CHENNA! 	 _____ 

166 

167 

LIlt Pruad 

anjlt KUMr 

1R1 DELHI 

DELHI CUS 	- 

IDO  166 4olan 5xena 	 - JDOPM DELHi 	 . 

ON PROMOTION 	- 

CHENNAI GUS ZONE 	. 	. 

. PH DELHI____ 

]oLKATA cx (0Th ER THAN a A) 
169 
170 

- MrU5h O&dr - 

]VIZAG 
ii Sar5vanakurn.ar 	- 

$Vraksha Kattyr 	. JON pROMOTION WONOW CUS 

77i E)Ipek Kumar Gupti 
Kumamh 

- 

IBANGAL0RE.C%JS ZONE 

ION PROMOTION 	:.. 

COIMBATORE CX

HENNAI  CUS 

. 	_ JOUCATA CEXZONE 	____ IK0 TA c 
_ 

NDER K PR.ASAD ON PROMOTION - IDELHI CX  

[MUMDAI.n CuS 

1

7rm
74  

NDRA)óA CHENNAI 
ON PROMOTION 

CUS ZONf  JöIMOATORE cx 

GUS 
GUS (P)  

ICENNA 
JPATNA 

THA KRISMAN ON PROMOTION 	., 

S 	 - 	 [ 	(VIG) KOLXATA - 

Th -  B4ORA SIHGH YADAV IDGRI MUMBAV MUMBAI CUS-! 

191 PYAP.E sAt. UPADHYAY 	- 1KOLKATA CUS. ZONE - IKOUCATA CUS 

Th -  
mr 

MANISHMOHAN II 	 . IO 	PROMOTION 	.. 

JMMI II GUS ZONE - 

1CHENNAI CUS (P)  

- 	
1JMBAI I GUS 

BM.A3I MAJUMDAA 

thIIRfNDRA 5INGH GAP.SYAL IMUM- QJ. ZONE 

- 

- 	 1PIUMBAI-fl CX 	 - 

185 HunH UAM ANAL . SHILL0N6 CEX & CLIS. ZONE JKOLXATA CX 

 IVAGI 1B6 J~_ . 	
MEERUT CEX ZON 

ON PROMOTION -- 

187 ENKAT 

iii KUMAR MAI.DAR IDEUII GUS. ZONE 	. DG,VIG,DEL}41 

IXOLKAVA KOU(ATA CX ZONE 	. CUS  

Deuil CuS(P) (HER THAN 
-- SHAPAN jI4EErWI cEx zoNe 

191 C JENA 	 . 
PATNA cuS PREV.ZONE - jRAcHI cx 

. 	 CHENNAI CUS. 'PREy.. ZONE 	fCHENNAI cus 
1192 jj KMTWUSAMY 
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[iii JAMIjI 	&iN 	-. PROMOTION 	. 	jCES1AT 

	

tl CUS ZONE 	 [CJIENNAI 

DEUII 

CU 	 - - 

!194 IR GIJRIJNAThAN HENNAI 
- 

ON PROMOTION 	 1VAD9CA DC 

[96PANDA5 O4ARAN BEHA 

- 	_ 
DGCEI RO(JPJ(1 LA 	 IKOU(ATA 

MUM BAI I Cf X ZONE 	- 	 JADODRADC 

ON PROMOTION 	 IMUMbA! 

CUS 

CUS (P)PUN 	- 

1197 IV - - KS!NGH 
S MM(HT!R Fi9a 
RATTAN LAL IMAGAT CHAND!GARH CEX ZONE 	]PPR. DELHI 

i - 
oflR 

SITA PAM MEBIA 

KtPNA 
AHM 

- JAIPUR CEX ZONE 	 IDELHT - 	IDEWI CE)C ZONE 	 JEU.4I 

MUMBAI-Ul (CUS.PRE) ZONE 1PUN 

CUS (P) 
DC 	- - 

CC 	- 

r
2O3

IRF$ 

R4NDRA NAAR . 	. 	MUMBANI! (CUS.PREV.) ZONE (9LKATA QJS (OTHER THAN Q. -- 
2O4 RjiHSflWAIU DHOPAL CSX ZONE 	ThIVOERABAD CC 

(os B N1SINGI1 ON PROMOTION 11.UN0W  CX 
AS 

Io 	2'c9!L 1DELi 	- - i! Jk - 
- 

ORG. & PER MGMT. CLIS 

jA KMADAN-U 
- 

AXSHAYAMISHRA (Ma) 	 CESTAT. DELHI .. [io IXR1HNA 
tOE(HtCX 

[iii_ JAY xupi 	.AAWA!. (ce) _oG EYP.PROMOTIONDELHi  - 
- 

[1iO4ALOHARY___ADELE 
(EH1CX

UMMI-ICX 

214 

WdNI KUMARKAus 	l 	AUDIT MUMBAI T 
IiTH A SHAH 	_ - [CESTAT MUMBAI 	 -- 

- MUMBA! II 0)5 	- - 

GAitH cx 

KUMM 	,INACEN KANPUR
V 

C6N KTA 

1DAFEJARDbEL}U 
I2i7I6 ttR  CZ ZONE DELHI - III GURGAON 

ON0h1 iDELfl1 
PRØMOTION 

Fi1Ni KUPU.R JAIN DELHI 	DELHI-TVFAJUDABAP NACEN PAR1DABAO 

SINO1I QJ5 pE/ ZONE 	 . FOG AUD 	DELHI 

frIsnii'u [DEUII OJS ZONE DELHIACC(IMPORT)&GENeul! - (CESTAT OFLIII  .................. F1cc   

E 
iEMAO3 KRISHNA 

BA$IHRATA 0 	U a MUMBAI-fl CUS ZONE NHAVA SHEVA (IMP) & ML'LUND 	D 	V 	TI N M M 

t' 
1iu[SAbAYPANT 

Bb4V4TTACHMYA NHAVA SHEVA 
 

[5GSERVICETAXUMBA3 

TAT MUMRAI 
[226. •{MUMBAI -  CEX ZONE THANE-I Wk-UMAR 

AVA_ 

1p  
- 

MAP. KAT WAR 
ICESTAT MUM BA! 

BM NWAt. E5,AT01 	- 
f OELM 

 
I CX 

_ 1DW 7MA~hDRA 

OF  LOWSTIC 

{HYDEMBAD CX  
I. 
1jj LYD!RAMD 

IC V V 5AADqANARAYANA ____ .._ 
' 	

[CESTAT BANGALORE 

fNACN HYDERABAD 

T.xkldlacfllifle.CQm Pvt. Lw., 
5.XI. $163, V33an( KunJ, Now D.hi-70 
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idiaoi,.oOm PvL Ltd. 
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hUoJft1ndoIiflo.com . 
t 

1ILINAPASIMHA 
MURThYIEETATBANGALORE 

1IIHRA1 RASTOGI 	.[AMJ TSAR CUS (PREV) 	 :. 

T 	VIMLANAThAN 	ICHeNNM OJS - - 	-- 

SINHA 	 IRANQI_CX 

DGPI AMRITSAR WDHIAIIA 

- 	[i BANGALORE 

[DGCE] JAMSHEOPUR 	- 

23 7 .IKAVNEET GOEL 	 cx (DGCEI DELHI 

fI9/SIVANAGA KUMAPJ 	JUOP PUNS CX IMYDERA8AD CX 
- 

• 	JCOIMBATORE CX  [DYE OF AUDIT P4UMOAI 

140.JPK SINIIA 	 JMUMDAI-fl CIJS IG SERVICE TAX MUHBAI 

JTtWATAI4TRA KUMAR 	.1RANcJ-iI cx 	- 	- - -- U..ONG cx 
Jfli]ANIGRAHI 	JVA000ARACX [DELHI CUSTOMS 

Gil 	 N 	
• 

24] 	N 	 11.1.0 G CX 
KOLKATA CUSTOMS 
P.EVENT1VE 

1441KAMALKUMAP. 	- 	JOG VIGILANCE 	- -- 	MEERUTCX 

F245.V(MA 	 ION RERVERSTON FROM DEPUTATION. [DTEOF LOGISTiCS 

6K GOfL 	- 	-- 	 ]iRI DELHI ICHANDGARCX 

-. 	- [47 	le NAGESHWAR AO. 	 ION RERVEPS1ON FROM DEPUTATION 	IVIZAG CX 

1248 	3 p SD4GH 	 ]UOP CBN CWAUOR OG sysmris EU4I 

2, M the offla.rc mentosd above ' houd be r.11eved Immedibttly Ofld 0 complianCe report m this effect .hould 

be lent by the Chief Co.nmsSlOfler concerned to the unticniqfled by 5.06.200. This should be rollowed by a 

rert conthining ttu rogrding assumption of drnrge by the trencferretl OflCer5 against tnolr now pocts which 

shOiid reach the underned by 30.06.2003. 

3. v10 this order, all repre5Cn6f'S for pong and b'InsfàrS Inth6 grade of Additional Commissioner & loint 

Conviloner of Ctoms & Cehtril Exciss received to date stand .  dlspocd o. 

(R.K, Cafti) 
Deputy secretary to tflo Govornm't of India 



From:- J. L.Ngil ucia, 
Addl.COIII Ill ISSIOUCI, 

Customs & Central Excise, 

ShiUong. 

To 

The 	 1, 111 

CBEC, North Block, 
New 1)elhi - 1 10 0. 

Date: If 

Sir, 

Subject:- Grievance against Trans icr Order i/rio Shri J ,L.Ngi Incia, Addi. 

Commissioner issued under F.No.220 12/1 O/2005-Ad,l1 - Reg. 

'l'his to bring to your kind notice that I am under order of' trans'er to 

Directorate 1 Publicity & Public Relation, New Dc1i vidc the abovcmCntiOflcd Grdcr. 

I am real 1)' Sh()CkCd to receive the Order for the reasons that (a) I was 

recently transicrred on my 1,cprcsenta6011(C0PY encloscd) from 1)ICCL New 1)clhi vide 

0(11cc Omdcr No.174/2003 dated October 23, 2003(copy enclose(l) to l)ibrugarh C.l . 

CommiSsionCratc amid oiiied there iii Noveiiihei 2003. Agimili was lraiisleITC(l 
(I'OIfl 

1)ibrugarh to the Chief' Coimnilissionel' Office, Shill ong vide Office Oider No. I 
/2004 

dated May 20. 200'l(copy enclosed) and joined ffiere on June 1, 2004. 1 lardly one and 

(mall' veins have 1m55e(l)tIRt 
I have heen ImocLed by this IraIl!;icI Ordem to returli to New 

l)ellmi after passing through the rigol' of two tramisleis already. 'Ilils taimt;miimoiIIIlS hi 

nothing hut true harassment and is totally unjusti fled under any prevail ilig normS. The 

normal tenure for N-F, postilig is at least 2 — 3 years and on completion of this tenure an 

ollicer is to he given an opt ion to go to a place of' his choice as per the existing 

'f'ransicr Policy enshrined in Appendix 9 to FR SR. It is not understood why this policy 

is not appl led to my case. Moreover. 1 have only tWo years and iii ne month to retire. 



/7 

-2- 

l..Jiidcr (he above CirCUmS(aflCCS, YOU UFC requested to kiidIy rCCOI1SIdCI 

my case and allow mc to compicic my tenure by amending the said Order immediately. 

\'OUFS faithfully 

• 0 •  

(/ 

(J.L. giluchi) 
,thlL(ouinissiiIi 

Copy 1O 
The Secretary, Go\'t. of India, Ministry of Finance, Department of Rcvcnuc, North 

Block, New I)elbi - 110 001 for in loniialion. 

(J L. N gil n cia) 
AddI. Cuiii IHISSWIICr. 


